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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Mumbai Municipal Corporation, the Maharashtra Municipal Corporations

and the Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships (Amendment)
Act, 2017 (Mah. Act No. LII of 2017), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

N. J. JAMADAR,

Principal Secretary and R.L.A. to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. LII OF 2017

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 1st September 2017).

An Act further to amend the Mumbai Municipal Corporation Act, the
Maharashtra Municipal Corporations Act and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships Act, 1965.

WHEREAS the Governor of Maharashtra had promulgated the Mumbai
Mah. Municipal Corporation, the Maharashtra Municipal Corporations and the
Ord. VI Maharashtra Municipal Councils, Nagar Panchayats and Industrial

of 2017. Townships (Amendment) Ordinance, 2017 (hereinafter referred to as “ the
said Ordinance”), on the 2nd February 2017 ;

AND WHEREAS upon the re-assembly of the State Legislature on the
6th March 2017, the Mumbai Municipal Corporation, the Maharashtra
Municipal Corporations and the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships (Amendment) Bill, 2017 (L.A. Bill No.
IV of 2017), for converting the said Ordinance into an Act of the State
Legislature was passed by the Maharashtra Legislative Assembly on the 16th
March 2017 and was transmitted to the Maharashtra Legislative Council ;
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AND WHEREAS thereafter, as the session of the Maharashtra
Legislative Council was prorogued on the 7th April 2017, the said Bill could
not be passed by the Maharashtra Legislative Council ;

AND WHEREAS as provided by article 213 (2)(a) of the Constitution of
India, the said Ordinance had ceased to operate at the expiration of six weeks
from the date of re-assembly of the State Legislature, that is, after the 16th
April 2017 ;

AND WHEREAS it was considered expedient to continue the operation
of the provisions of the said Ordinance ;

AND WHEREAS both Houses of the State Legislature were not in
session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take immediate
action to continue the operation of the provisions of the said Ordinance, for
the purposes hereinafter appearing ; and, therefore, the Governor of
Maharashtra has promulgated the Mumbai Municipal Corporation, the
Maharashtra Municipal Corporations and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Amendment and
Continuance) Ordinance, 2017 (hereinafter referred to as “ the said
Continuance Ordinance”), on the 30th May 2017 ;

AND WHEREAS it is expedient to replace the said Continuance
Ordinance by an Act of the State Legislature ; it is hereby enacted in the
Sixty-eighth Year of the Republic of India as follows :(—

CHAPTER 1

PRELIMINARY.
Short title 1. (1) This Act may be called the Mumbai Municipal Corporation, the
comm elflgf_l Maharashtra Municipal Corporations and the Maharashtra Municipal Councils,

ment. Nagar Panchayats and Industrial Townships (Amendment) Act, 2017.
(2) It shall be deemed to have come into force on the 2nd February 2017.

CHAPTER II
AMENDMENT TO THE MUMBAI MUNICIPAL CORPORATION ACT.
Amendment 2. Insection 16 of the Mumbai Municipal Corporation Act, in sub-section
of Sec&(}rﬁlo? (1), in clause (h), after the words “ a certificate of Assistant Commissioner ”

1888. the words “ or a self-certificate by such person ” shall be inserted.

CHAPTER III
AMENDMENT TO THE MAHARASHTRA MUNICIPAL, CORPORATIONS ACT.
Amendment 3. In section 10 of the Maharashtra Municipal Corporations Act, in
of S%Cfti%(loof sub-section (1), in clause (%), after the words “ a certificate of the Ward Officer
1949. of the concerned corporation ” the words “ or a self-certificate by such person ”

shall be inserted.

CHAPTER IV
AMENDMENT TO THE MAHARASHTRA MUNICIPAL COUNCILS,
INAGAR PANCHAYATS AND INDUSTRIAL TowNsHIPS AcT, 1965.
Amendment 4. In section 16 of the Maharashtra Municipal Councils, Nagar
Of;ﬁ‘i\iﬁﬁ%ﬁ Panchayats and Industrial Townships Act, 1965, in sub-section (1), in clause
0of1965. (m), after the words “ a certificate of the Authorised Officer of the concerned

Council ” the words “ or a self-certificate by such person ” shall be inserted.
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CHAPTER V
MISCELLANEOUS
Mah, 5. (I) The Mumbai Municipal Corporation, the Maharashtra Municipal Repeal of
Ord. . . . . Mah. Ord.
VI of Corporations and the Maharashtra Municipal Councils, Nagar Panchayats iyt o£9017
2017. and Industrial Townships (Amendment and Continuance) Ordinance, 2017, and saving.
is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken

(including any notification or order issued) under the corresponding

III of provisions of the Mumbai Municipal Corporation Act, the Maharashtra
1888. Municipal Corporations Act and the Maharashtra Municipal Councils,
Iilg)igf Nagar Panchayats and Industrial Townships Act, 1965 as amended by the
Mah. X, said Ordinance, shall be deemed to have been done, taken or, as the case may
of 1965. be, issued under the corresponding provisions of the relevant Acts, as

amended by this Act.

6. For the removal of doubt, it is hereby declared that all the provisions Removal of
111 of of the Mumbai Municipal Corporation Act, the Maharashtra Municipal doubt.

1888. Corporations Act and the Maharashtra Municipal Councils, Nagar
Iilg)igf Panchayats and Industrial Townships Act, 1965, as amended by the Mumbai
Mah. x1, Municipal Corporation, the Maharashtra Municipal Corporations and the
of 1965. Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Mah. Townships (Amendment) Ordinance, 2017, shall with effect from 2nd February

Ord. VI 2017, being the date of commencement of the said Ordinance, continue to be

of 2017.
in force and be deemed to be continuously in force.
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